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PRINCIPAL BENCH, NEW DELHI.
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(2) OA 1022/91

(1)

'2)

OA 1118/91

Shri Raj Sinc^i

Vs.

Director General

ESIC & Another

OA 1022/91

.. .Applicant

...Respondents

Shri Raj Kumar Panwar

Vs.

Director General,

ESIC & Another

. .Applicant

..Respondents

For the J^plicants ..Shri K.L.

Siatia, Counsel

For the Respondents ..Shri D.P.

Ktelhotra,Counsel

ODRAM:

THE HC^a'BLE MR. P.K. KARTHA, VICE CHAIRMAN(J)

THE HON'BLE MR. I.K. RASGOIPA, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may

be allowed to see the Judgment? "

2. To be referred to the Reporters or not?
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.2.

JUDGMENT(C«AL)

(of the Bench del.i.ver'ex^ by }-fon"ble fUiri P.K.

Kartha, Vice Chairnan(J))

We have heard the learned cx-^jnsel of

both parties and owe throughi the recx>rds of tfw^se

cases- Wje applicants have v?(.'5rkec3 for abfiut 240 days

tl-fough with technical breaks as Choyicidars in the

ESr htospital. The grievance; of the afjplicants is

that they have not been appointed on regular tesis

against Group 'D.' posts and that they have also not

bcL^n given regular ^jay scales.

2. In a batch of crises dcjcid&i on 23.04 .92

(OA 826/91 and connec.-t.ed matter - Kamlc^iih Prakash and

Another Vs. Director General, ESIC and Others) the

Tribui-;al had disposed of similar application with the

direction to the responctents to consider engaging the

applicants as Chowkidars regular basis if they are

found suitable for such i-egularisatioo in accordance

with the ESIC (F?ecnjitjTient) Reoulationis, 1965 in all

respects. As the present ar¥)licants are also

similarly situated, dispose of the present

applications with the same orders and directions

mt^ntioned abwe. Tfie resf)C:^ide!int.s shall cofnply with

tte above directions as expeditionsly as possible,

but preferably within a period of 4 months frofn the

date of rexr^eipt of this order.
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Iriterlm ortsrs passed in these
cases are hereby ,«de absolute with the atove
obs&n^tions.

There wi3J be no order as to
costs.

a copy of tine order be pjaced i,

boti; the. case

(T.K-. P.a^GO^^Aj
/®'1BEP.{j6 • (P.K. KARTHA)

24.04:1992 VICE CHAIPMAN(J)
24.04.3992
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